IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH:NEW DELHI

O.A.Ne. 508/1995

New Delhi the %" Day of May 1995
Hen'ble Shri A.V. Haridasan, Viee Chairman (2)

Hon'ble Shri K.Mut hukumar, Member (A)

Shri A.K. Bhattachar jee,

®/0 Wtr.No.307,5eetor-9,

K.KoPuram,

New Delhi. eve APPLICANT

(BY ADVUCATE:SHRI D.R. GUPTA)

Versus

}. Union of India through Secrstary,
Deptt. of fertilizers,
Shastri Bhagan,
New Delhi.

g. Shri R,Ramanathan,
Director (FA)
Deptt. of Fertilizers,
Aecounts Wing, Super Bazar,
Cannaught Place,
New Delhi. eoe REQPUNDENT

The applicant Shri A.K. Bhattacharjes, who was working as
Assistant Director (Aecounts) under the second respondents has in
this application sought te quash the order dated 24.2,1995 of the
Government of India, Ministry of Chemicals and Fertilizers with-
drawing the Notification dated 12.1.1995 psrmitting him to retire
from service voluntarily with effect from 16.2.1995 and a declaration
that he stood retire with effect from 16.2.1995 with ecnsaquential
benefits of payment of retiral benefits qiggdéﬂﬁarast @ 18% per annum
for one month and benefits with compounézﬁt 24% Per,

2, The applicant had issued a notice to the Government on 8,111,194
seeking voluntary retirement under Rule 48-A of the CCs(Pension)
Rules, 1972, This was accepted and by order dated 12.1.1995, the
applieant was allowed to retire and as a result he stocd retired

on 16.2.1995. While so the impugned order dated 24.2,1995 was
issued to him and thereafter the respondents did not finalise the
retiremant dues of the applicant. It was under thess circumstances
that the epplicant filed this O.A. seeking the aforesaid relief.

3. The respondants in a vesry short rehly hive stated that the
impugned order dated 24.2,1995 had besn withdrawn and the applicant
stood retired with effect from 16.2,1995., They have alse undertaken
te posy all the reiral dues of the applicant as expeditiously

as possibla, (Lq__/,////
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4, Heard the learned counssl for the parties, As

the issue involves in this case is quite simple ve
propose to disposse of the application at the admission
stage itself. The respondents have not stated any

valid reason fer issuing the impugned order concelling
the order dated 12.1,1995 permitting the applicant to
retire veluntarily., If the impugned order dated 24.2.1995
had not been issued it would have been possible for the
respondents to finalise the pensienary claim of the
applicant within a reasonable time, but en aecount of the
vithdrawal of the permission te retire voluntarily by the
impugned order for ne valid reascn, obviously the
respondents disatiled! themselves from finalising the retiral
elaims of the appligant. If that had not bappened, the
amount due tc the applicunt eould have been received by
him within a reasonable time able his retirement and ve
are of the eonsiderad visw that a period of two months
from the date of his retirement would havs been settlement
for making a final setlement of his retiral dues. That
hiving becsn not done and no valid explanatien is foert heoming
from the respondents for not doing sc we are eonvinced
that the respondents are liable to pay interest on the
amount of his ;etiral dues from a date two months from
the date of his retirement. The applicant has claimed
interest @ 18% from the date of his veluntary retirement
at 18% for one month anc with compound interest @ 24%

P.A after one month on the retiral benefits, We ars not
eonvinced that sueh a plsa ean be allewed, The delay in
this ease though avoidable could net be said to be
culpably leng warranting a view to be taken that interest
more than 12% should be paid, The learned counsel for

the respondents stated at Bar that the retiral dues ef
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the applicant will be paid within a periecd of one

month from today. Under the circumstances ue are
satiqfied that the interest @f Justice will be met if the
respondosts are directed to pay all the retiral bsnefits
to the applicant alengwith interest at 12% per annum
from 16.4.1995 till the date of payment within a period
of one month from this date.
\
PY S. In the result the application is disposed of
direeting the respondents to pay the entire retiral
dues to the applicant within a peried of one month from
teday with interest @ 12% P.A with effect from 16.4.1995

till the date of payment. There is no order as to costs.
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